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CENTRAL ADMINIHTRATIVE TRIBUNAL
' ALTAHABHD BELCH
AL[RHABAD

Original Applic#ltion No, 114 of _1993

Allehdbad this the_|o2nd day of August, {2000

fon'ble Mr,S . KiI. Nagvi, Judicial Member
ion'ble Mr.M, P*" Singh, Admn,.,Member

o=

et

Ramanand, Son of Srjl Munnu Lal, Resident of
Village Jhalwa, PosH Pepal Gaon, District
Allahabad, :

}, ' Applicant

ByAdvocate Shri K. Kil Mighra

Versus

1. The Deputy Chi@f Engineer(C.S,P.),Nortgh-
ern Railway, S@edarganj, Allahabad,

2. The Chief Engiffeer(C.S.P.), Baroda Hodse,
New Delhi.

34 The Divisional|Railway Manager, Allahabad.

4, Union of Indiall Ministry of Railways, News
pelhi,

()

By Adyocate Shri a,f. Gaur

|

[PRDER ( Oral)

By Hom'ble Mr.S.K.Il| Nagvi, Member (J)
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Throughlfthis 0.A.under section |19
of the Administratiffe Tribunals Act, 1985, ghe
appli¢ant has sOughV: for relief to direct ghe
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respondents to give regular appointment to the

applicant as class employee and grant him
ilEs.

consequential beneéf

24 Brief fdfts of the case)as come| out

from the pleadings dfe that the applicant cjlaim=-

ing t¢ have worked for more than 211 days, [filed
0.A. before the Tri?unal seeking relief thdt he i
be appointed on thellpost of casual labour. Tha$r
0.A.Nb,1019/92 was flecided on 04.8.1992 wifh the

direction to the ﬁEspondénts to decide hig re-
‘.’ g presentation withiﬁ 2 months froﬁ the date|of
communication of thHt. The applicant servgd the
‘ represengation

copy lof this Triburglh order but the same yas

. rejedted vide orden dated 27.9.1992, copy ¢f
which has been annéxed as annexure no.7 to| the
presgnt O.A. andr ghnexure no.1l to the coupter

reply. According $p which, the Deputy Chilef

Engipeer communicaged that the case of the appr-

licant was considefled but the reppesentatijon was

not disposed favoulebly,with the findings [that

inspite of fact théfe the applicant worked (211

days| between 01.10j1984 to 10.5.1985 but lje
~absehted unauthoriledly w.e.f. 11.5.1985 gnd
his [representation$ were received in the @Qffice

under

after @7 years froap the year 1985 and, the¢refore,
al@ @8@@p Teem No.301(6){of Chap-

in tHerms of Note
ter<3 of Indian Rd}lway Establishment Code Vol.l,
1983 Edition, it qns deemed that the applicant had
resigned from his |pppointment and céawed.to be

in @mployment‘for havéng remained absent peyond
| 2

a 1imit of 5 yeary for which no notice of ter- _}3570
5 y—

minﬁtion (B nécesﬁﬁry under Rules. (1/52 o
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in the previously fil¢f O.A.No,1019/92, the app-

lican® g

Of actidn which may fIbw from the order dated 27.9.93

for whic
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an seek redregpal of only against the| cause

h there is| onl

And one para uider head {Grounds' in para-

factual or leg

Considerin
dserand - the pl

de and also g

fda

for the respond
OcAo iS deVOid
Smissed. The Q

BS to costs.
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Member (&)

After adjgfication of all the facjts

[ one pare - (XXV) undet head

een pleaded that the ofder
»9.92 is wholllf illegal,but no ground |or

1, has been mentioned.

the €facts and circumsfances
pdings as have come up |from
ving thoughtful considdration
by Shri A,K, Gaur, lehrned
we are of affirm Wiew
of any merit, hence dekerves

A, is dismissed accordingly,




